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Late of decision: 28.7.92 

i\.N.Jena and another 	: Applicant 

Versus 

Union of India and others 	espondents 

For the applicants 	: M/s .sr.Das,J.B.Jena,Advoca.tes 

For the Respondents 

C.CLAI: 

THE HONWBA Ni K.P.LHnRYA, VICE CHAIRFiAN 

J.. 	hether reporters of local ppexs may be allowed to see 
the judgment7Yes. 
To be.rcferreC, to the reporters or not? 

hether MMY Rs Lordshipwish to see the jidgrnent?Ye5. 

S.. 



C. 	In this apiicticn under section 19 o1 the 

.:i:trtive Tribunals Act,1985 hri .N.Jena and .kri 

]-jkur ahi an try  icr a cJr cti.Cn to he Cp oie arties 

2 and 3 to allot a type II quarters in favour of the Petiticriers. 

i'ir. .B.Jena learned counsel appeoring for the 

ratitioner. submitted on the basis of a memo filed by both 
with 

the petitioners that they do not want to proceedL this case any 

lurther and they may be allowed to withdraw the case. The 

Petitioners are allowed to withdraw the case and it is 

accordingly disposed of. The interim order passed on 15,7 .92 

stands automatically vacated. 
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